
CENTRAL AOHIN.TSTRATIVE TRIBUNAL. PRINCIPAL BENCH
OA 2025/2002 «lt„ OA OA 2026/2002 and OA 1598/2002

New oelhi. this isth ,:,«y of .Um,a,y. 2007,

ilon •bi'r shr 'v.. oKlkantaru Member (A)
Tilak Raj
97„ Prlya Oarshan Vlhar
Near Ne.w Gupta Coionv a- '•or.y, o«.1.M,i. Appucant ;ln OA 2025/02
Rajinder Sharma & 25 otfien^

per details :Ui Memo or
Parties to the OA a....,,

'-•W'iicants in OA 2026/02
Tri.ioki Math

Multani Mohalia
Bagh„ ShaKur Bast)

O'iVi.l.h:! •••34

C-firi Dhanesh Re.I.an„ Advocate)
t>iicant in OA 1598/02

versus

oT India„ through

1" ^5e<;::retary
p«i.>I..lot Personnel s Training

, Block, New 061 hi ^
Secretary

K).Urtm Pura, Delhi-rr
- R'Si'^pondents

(Siiri Rajan 3harma„ Advocate)

Sh-l Justice v.3„ Aggarwaf

As the issue involved in 1•• m rtii trie ciforecited three OAs
IS Ictentlcai. we procse,:; to dispose ot the
'.'•ornifion o?'(;j#. r

^^^me through a

- l..-.,e,:< counsel tor the applicants states that he
»0,, press the present OAs. He turther submit, that

-e applicants are poor employees worKlng as WorKshop
'-•-/S.'..-:.,TllaKRaj an.' Hok Nath have already retired, anrl that a--i,

" itMi applicantsw.M respondents tor waiver- ot recovery
or excess amount alrready paid to then,.



3.. Keeping in view the aToresai<:j„ applications are

ciismisseci as withcir'awn.. Applicants iiitay„ in accordance

wi.ith law on the subject» recjuest Tor waiver- of recovery

or extra amount pad to them and the said request shaii be

dealt with in accordan<:;e with law,.

Issue. DASTI,

/gtv/

CV..Srikantan)
Heniber (A)

CV„S„Aggarwai)
Chairman


